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Order of the Single Member Bench delivered by

Hon'ble Shri T.Chandrasekhéra Reédy, -Me:‘rber(Judl-.).

| - :
e I’ This is an @pplication filed u.r‘?der Sectibn 19 of th
Administrative Tribunals ACt to éirect the respondents to
St.ep up and refix applicant‘s‘pay as U.,D,C. equal to the
pay of his junior (P,K.k.,Murthy) and to I:pay a;:rearé on
such refixation &nd to pass 'Such other oilrder‘or orders &s
may Geem fit an¢ proper in £he cirmm}s'telmf‘:es of the case,

“he facts giving rise to this O.A, in brief are

as follows:=

-2, _ The applicaﬁt was appointed as !L.D.C. in the
e T UE S - - : ‘ B ‘ ' ' T T
we promoted as U,D,.C. on regular besis on’ 18 7e 1981 : ‘.One

Sri P.K R.Murth*ho is junior to the aopla_\.ent was app01nted
as L.D.C. on28,4, 1976 in the reﬁpondents COI‘pOIBthn. He‘
too .was promoted &s U.D C. on regular bcsis on 18.7. 81 As
5ri P.K. f\.r-lurth);l;unlor to the applluant was pxomoted on

" adhoc basis as U.D.C, earlier than the appllcant, the pa)

| of the said Sri ?.K.Ii.Mur{:hy was fixed at|a higher rate
than ‘thaf §f the appliqaét when the appl_icant was regularly

i : ) o
promoted as U,D;C, on; 18.7,.1881,  As junior to the applican

was promted on ad_\t;oc' Fba—s'is eariier than|th¢_ _applicant/and
wheﬁ the applicant was f;romo.ted ,on'regu_lallrg'bas_is)an §n§maly
' arosef es t,he-_ pay of the applicent was‘1e|ss ,thaﬁ that of
‘his':j‘unior',Sri ?.K.R.Murth\y'. Th';ls disparity 4in :pa-y had
continuéd._ So, the present 0 .§. is f'ilec'il_by the applicant

for the relief as already indicated above,
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3. Counter 182f11ed by the reSpondents Qpp&s.i\ng

L il

Shis<Guvs, Today we have heard Mr.B.S Rahib for the applicent
and Mr.V,kajeswara hao for Hr, N.n.Devraj, for the reSpondents’

!
ol
4, The question of limitation is raised in the 0.A, f
It is well Settled that with regard to. the fixation of pay l
and grant of pensionary benefits there cannot be any qQuestion |

of limitation as the grievance woulé be of continuous
nature, So, in view of this po:d tion, we‘are of the opinion
that it is not open for the respondents to raise in this O,A
the point of‘iimitotion But no doubt the parties that

épproach the Tribunal are governed by the provisions of

- Section 21 of the Administrative Tribunalswhct which deals

with the question of limitation. As we are dealing with tha
' .+ == wacw OF th€e prov151ons of

. Case nt.rnnedo-
“Section 21 of the Administrative Tribunals Act, the monetary

benefits that are to be granted to_the‘applicant are to be i

| S

restricted only for 2 period of one year prior to +he

Fa e |

. ; .
5. The following facts are not in dispute in this

0.h. (1) The applicant,and the saio Sri P.K.K.Murthy

(junior to the applicant)belong to the same cetegory and the

post for which they are @ppointed end promoted ere jdentical !
. ' e ey UL TNE lOWET I

and are in the same oed"" """" T
post (L.D.C.) and higher post (U D.C ) in which the applican/;
L

and the P.K.k Murthy junior to the applicant 'are entitled to -

draw ggg-are 1dentical SriP.K.R Murthy though was junior to

/

‘the applicant due to the adhoc promotion purely under

fortuitous circumstanCeo, had earned certain increments !
That is how the pay of the said Sri P.K.R. Murthy junior to thei
applicant had became higher thnn that of the applioant
But it is not in diSpute that saio Sri P.K.h.mrthy was.
'*eguldrly pIomoted as uU,b.C, onEle 7. 1981 and where as the

40 gm.ALguimeaxs SN
applicant was promoted as U, D.,,1m;k13 7,1981 . So, ?sﬁﬁbe

CA 7,“ )




applicant and the said ‘Sri Murthy were récruited

‘ |
into service in the res;ondents corporation 'intthe same cadre

and in the same grade and their pay scale is identical in

all respects both in the lower grade and in mhe higher gradi,

iﬁ%re cannot be any doubt about the fact that: the applicant

herein is entitled for stepping up of his pay equal to thet
|
of brl P.K.n.MurthyJunlor to the applicant w, e;f 18 7.81 on
. amd e Aw-l.t Caad— Rag
which date the szi@ B.K.k, Murth%fs elready poirteé out heedbeen

regularly pzomoted as U,D. e S0, the applicant is entitled to
get his pay fixedé notionally on par with his junior Sri |
P.K.R.Murthy ﬁ.e.ff13,7,1931, Besides theyapplicant will

also be entitled for all notjonal benefits w,e £ 18,7.81 nomt
‘ T
only in the post of U,D.C. but also in other pasts in which the

dpplicent had been promoted, But as aiready[poiﬁted out the |

i e v e e — e e < e e g e
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from one yeer prior to the filing of this O.A.ii,e, from

122,3,1992 and hence a direction is lieable to be given to the

respondents on the lines indicated above,

6. ‘ Hence, the resoondents'are hereby.directed;to étep up
notionally the pey of the appli zant on par with his junior
SriP.Kd.Murthyin the post of U.L..C w.e,f. 18.7.1981  apg
grant ©1] notional benefits in the post of U.D;C. and the
other post/posts to which the appllcont was pxomoted Iurfher,
- we direct the reSpondents to grant actual mertary benefits to
the applicant w.e.f 12.3.92 which is one yeear from the date
of'filing of this E.A.-_O.é.\;s.allowed acco%ﬁ}ngly. The

other reliefs with regaréd to péyment of intereqi are refusec,

The parties shall bear their own costs, S

T - (?ﬂl&mohagg'lb&mu W .

(T .CHANDRASEKHARA REDDY )
Membér(Judl.)

Dated s_16th March, 1993 ﬂ

(Di¢tated in Cpen Court? i;ﬁj§&$M33¢W(Jdd9g)
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TYPED BY .Y COMPARED BY

CHECKED APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH. AT HYLERARAD. '

THE HCN'BLE MK, USTICE V NEELADRI R20
VICE CHAIRMAN

AllD

THE HON'BLE MR.H,BALASUBRAMANIAN :
MEMBER (ALMN )

AL

THE HON'BLE MR,T -CHANDRASEKHAR
REDDY ; MEMBER(JULL)

.i ,~ | - DATED: /6/3/r1993

“ o -ORDER,/ JUDGMENT
\ g "
RoP. A CoRALANG,
in
O.a.No, 22 })%’_’3 :
Lo, . (WsEeo———)
} : , : Admﬁtted and Interim directions

I B

I ' _ issued. ‘

i , v L

lr , | 0.5}Allowed. L

' “Disppsed of with directions
Dismigsed as withdrawn.

“Dismisged






